IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

D.A,.No,991/96 Date of Oréder: 1[9.8.96
BETWEEN

M.Ramachanéra Rao ' .. Applicant,

AND

1. The Chicf‘General Manager,
Telecommunications,
Hyderabad - 1,

2, The General Manager,
Finance, 0/0 the Chisf Geheral Manager,
Te lecommunications, Hyéde=rabaé& - 1,

3. The Ex=cutive Engineer,
Telscommunications slegtrical,
Tirupathi - 1,

4, T.Raghunatha Redéy. A,A,O.,
C/o The Optical Fibre Cable

Project, Tirupathi. «. Respondents,
Counsel for the Applieant .« Mr.K.XK.Chakravarthy
Counsel for the Respondents .« Mr,V.Rajeswara Rao
CORAM;

HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMY,)

— e mvw hmw D ams el dm e

X Asper Hon'ble Shri R.Rangarajan, Member (Admn.}[ X

Heard Mr.K.K.Chakravarthy, learned counsel for the
applicant and Mr,V.Rajeswara Rao, learned standing|counsel

for the respondents.

2.  The applicant in this QA is working as Acaojints Officer

under R-3 at Tirupati. He was transferred to Cuddgpah vide

the impugned transfer oréer No.,TAC/PC-6/2-KW, dated 14,8,96
(A-4). R-~4 is posted vif® the applicant by the B 552§%pugheﬁ

order, This OA is filed assailing the transfer orf§er,



3. | The applicant submits that he came to Andhra Pradesh
Region on transfer from Caleutta in the year 1991, Initially
he was posted at Kurnool ané thereafter he was transferred to
Ongole. From Ongole he was posted to Tirupati and [he joined
at Tirupati in September 1993, He has complated iﬁ Tirupati
only 3 yvears., The rule provides that an officer ¢gnnot be
retained one place for morethan 4 years in an office'ani 6
}ﬁgiigﬁin a place. As he has not eompleted more thgn 4 years
in Tirupati in that offiece he is eligible to be refjained at
Tirupati. Further he states that R-4 was waiting o be posted
at Tirupati though he was to be promoted earlier. [He managed

to get posting at Tirupati by some means.

4, The next contention of the applicant is thay] his
children are studying at Tirupati and shifting then in the
midele of the session will harm their interest, Fﬁrther his
wife and mother are sick who need medical attentiony which is
e pasety
available at Tirupati. By/transfer he cannot give [that much
of medical asttention at Cuddapah, In view of the dbove he

press that he may be retained at Tirupati either in the office

in which he is working or any other office at Tirugati.’

5. The applicant had sent a telegfam dated 15.8.96 (A=5)

to R-~2 for his ratention at Tirupati,

6. Under the eircumstances, the following diredtion is_giveﬁg

The applicamt may, if so advisedffile a representatioh

addressed to R-1 by RPAD taking all the available dontentions. -
is regeived the same ‘ ¢
If such a representation/should be disposed of witHin 45 days |5

from the date of regeipt of the representation. Till sugh time
the representation is disposedé of the applicant may be granteé

leave if he applies for the same in accordanes witH the rules,

\

-T. The QA is ordered aceordingly at the admission stage

itself, No costs. ﬂyfdiﬂ———‘—‘“;"’*ﬂfgzzﬂ

( R.RANGARAJAN ) |
Member (Admn.) ]
Dated: 19th August, 1996 ﬁ%w :

sé (Dictated in Open Court ) D\;.QQ%_\&}R‘Q@
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Copy to:

Tha CHief Genegrdl Manager,
Talac@mmunlcatlans,
Hyderabad = 1.

The General Nanaaer

Finance, C/C the Chief General Manager,
Telecommunicztions,

Hyderabad.

The Executive Enginger,
Telgcommunications Elactrlcel,
Tirupathi = 1.

Bne cepy to Mr.K K.Chakravarthy, Aduocate,
CAT Hydarabad.

-----

CAT, Hydarabad.
One copy to Librery, CAT,H8yderabad.

One duplicate copy.
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